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IN THE HIGH COURT OF JUDICATURE AT PATNA
ELECTION PETITION No.12 of 2020

Bipin Kumar @ Bipin Kumar Mandal son of Rajendra Mandal resident of
Village- Malpur Diyara, P.O. and P.S.- Ismailpur, District- Bhagalpur.

.......................... Petitioner/s
Versus
Narendra Kumar Niraj @ Gopal Mandal son of Late Jago Mandal resident of
Village- Parbatta, P.O. and P.S.- Ismailpur, District- Bhagalpur.

............................... Respondent/s

Appearance :
For the Petitioner/s
For the Respondent/s

Mr. Shashi Bhushan Kumar Manglam
Mr. Kamlesh Kumar Pathak

CORAM: HONOURABLE MR. JUSTICE ANIL KUMAR SINHA
ORAL ORDER

14 20-11-2025 1. Taking into consideration the fact that the Bihar Legislative

Election, 2025, has concluded and the result of the
constituency, in question, has been declared, accordingly, this
application has become infructuous.

The present application stands dismissed as having
become infructous.

3. Office is directed to return the original documents.

2.

(Anil Kumar Sinha, J)
ashwani/-
U
IR §,
IRMA= A,

T |, |



fagm 7T51e (sratanur), 27 e 2026 3

ELECTION COMMISSION OF INDIA

NOTIFICATION
Nirvachan Sadan, Ashoka Road, New Delhi-110001/Dated 02 January, 2026
12 Posh, 1947 (Saka)

No. 82/ES-I/BR-LA/EP(12/2020)/2025.—In pursuance of Section 106 of the
Representation of the People Act, 1951 (43 of 1951), the Election Commission hereby
publishes the Order dated 20" November, 2025 of the Patna High Court in Election Petition
no. 12 of 2020.

IN THE HIGH COURT OF JUDICATURE AT PATNA
ELECTION PETITION No.12 of 2020

Bipin Kumar @ Bipin Kumar Mandal son of Rajendra Mandal resident of
Village- Malpur Diyara, P.O. and P.S.- Ismailpur, District- Bhagalpur.
.......................... Petitioner/s
Versus
Narendra Kumar Niraj @ Gopal Mandal son of Late Jago Mandal resident of
Village- Parbatta, P.O. and P.S.- Ismailpur, District- Bhagalpur.

............................... Respondent/s
Appearance :
For the Petitioner/s : Mr. Shashi Bhushan Kumar Manglam
For the Respondent/s : Mr. Kamlesh Kumar Pathak

CORAM: HONOURABLE MR. JUSTICE ANIL KUMAR SINHA
ORAL ORDER
14 20-11-2025 1. Taking into consideration the fact that the Bihar Legislative

Election, 2025, has concluded and the result of the
constituency, in question, has been declared, accordingly, this
application has become infructuous.

2. The present application stands dismissed as having become
infructous.

3. Office is directed to return the original documents.

(Anil Kumar Sinha, J)
ashwani/-
U
By Order,
ARVIND ANAND,

PRINCIPAL SECRETARY.
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